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Sale of Advanced Computers by US 
Government 

608. SHRI LAKSHMAN MALLICK : 
Will the Minister of EXTERNAL AFFAIRS 
be pleased to state: 

<a) whether it is a fact that U.S. 
Government have decided to sell advanced 
computers t.o India; 

(b) if so, the details in this regard; 
and 

(c) If not, the reasons therefor? 

THB MINISTER OF EXTERNAL 
AFFAIRS (SHRI B. R. BHAGAT): (a) 
Yes, Sir. 

(b) Sinc Augu t 1985, the US Govern .. 
ment ha issued export licences for over SO 
advanced computer sy terns for scale to 
India. 

(c) Doe not arise. 

Adivitie of Anti·National and Pro· 
Paki tan EI ment in J and K 

609. PROF. RAMKRISHNA MOR 
SHRt MOHO. MAHFOOJ ALI 
KHAN: 

Will the Minister of HOME A FAIR.:) 
be pleased to state: 

(a) whether Government have received 
reports recently about unusual concentra .. 
tion of Pakistani forces and hoarding of 
sophisticated weapons all along the line of 

l actual control basides sport in th 
activities of the anti-national and pro .. 
Pakistani elements in the 1 & K state; 
and 

(b) if ' so, the details thereof stating th 
reaction of the Oovernm nt with regard 
thereto '1 

TH M NISl R OF STATE IN THE 
DEPARTMENT OF INTERNAL SEeU-

I RITY (SH&I ARUN EHRU) : (a) and 
(b). The Government have no reports 
about any unusual movement of troops} 
equipmc t acroes the line of actual 
control in Jammu and J{ashmir. The 
Government are awa e of the activitie of 
the anti-national and pro-Pakis ani element 
in th Sta e of Jammu and Ka hmir and, 
wherever necessary) bring them to the 
notice of the St at Government for appro-
priate action. 

Implementation of 15 Point Directiv-e 
in Protection of Minori tie 

610. SaRI PRIY RANJ N DAS 
MUNSl: Will the Minister of WELFARE 
be pleased to state : 

(a) whether instruction had been i sued 
to the State Governments on 11 May, 1983 
to take effective steps to implement the IS-
Point directives issued by the late Prime 
Minister, Smt. Indira Gandhi; 

(b) if so, the details thereof; 

(c) step taken/proposed by the diffe. 
rent State Governments and the Central 
Ministries to impl nl nt the directives 
regarding giving special con iderations to 
recruitment from minority communitie; 
and 

(d) The progress in the matter? 

THE D PUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) and (b). 
The ormer Prime Minister had issued a 
IS·Point dil'ectiv dated 11th May, 19 3 
Statement on fuller integration of mino. 
rities in all a peet of national lif. 
Directives were communieat d to all tJle 
Chief Ministers vide Home Mini ter's d.o. 
letter da~d 23rd May, 1983 and all the 
State Governments and Union Territories 
were requ sted to send quarterly r porte 
indicating the progre of implementation 
of these directives. In pursuance of th 
;'bove all the State Governments and Union 
Territory Administrations have been sending 
quarterly r ports on a regular basi, except 
the State Governm n~s of some of the 
North-Eastern States who hay r ported 
that their population consists mainly of 
tribal and that they do not hav th kind of 
minoritie problem existing in other parts 
of the country ~nd the State of West. B ngal 
which ha not ubmitted any quart rly 
report so far on the implementation of 
the directiv s. The e directiv hav b en 
again reiterated by the Frime Mini ter in hi 
letter dated 28th Augu t, 1985 to the Chief 
Minister of th State re ue ting them to 
monitor th programm at their lev 1. 

These djrective included among oth r , 
measure 0 be taken by th Stat Jovern-
ment fo giving pecial co ideration to th 
minorities in th recruitment of POlice 
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perClonnel and making the sel ction com-
mittee representativ for this purpose. The 
dir ctive al included similar action by 
the Central Government for recruitment of 
per onnel to the Central Polic rces, and 
by C ntral Department, Nationalised 
Banks and Public ntcrprises etc. 

(c) and (d). A regard th Central 
Departments, Nationali danks, and 
public Sector ndertalcings, detail 
instructions were issued to all h Central 
Department, Nationalised Banks and 
Public ector ndertakings. Action taken 
by the Nationalised Bank and Central 
Public ctor Undertakings and also by 
some of th Central Department with large 
scale empi ym nt opportunities. like ail-
ways and P & T Departments ·has been 
reviewed by the Minorities Cell in various 
meeting held from time to time. uring 
these meeting the general view expre sed 
wa that most of the anels ent by Employ-
ment Exchange do not contain adequat 
names of orne of the minoritie. This 
issue wa di cussed with director General, 
Employment and Training, Ministry ~f 
Labour; New Delhi and detailed in truc-
tions have been issued by the Director 
General mplQyment and Trajnin to the 
State Gov rnment and Union T rritorie , 
to nsure that ther is no discriminaU n 
again t minori ies in regi tration of names 
and formulation of panels to be ent by 
Employment Exchange. A regard Central 
Police rg nisations, similar instructions 
have b en i sued and Minorities Cell ha 
condu ted detail d reviews with Head Qf 
import nt Central oliee Org ni ations to 
review the progre in the matter. 

As regard State Police recru:tment, only 
a few State Oovernments have 0 far issued 
instructions for making the Selection 
C ... 'mmittees epresentative for recruitment 
to State Polic Force and action is now 
on hand to direct the State Government to 

• complete the above action .. ccording to a 
Scheduled tim bound programm • 

• 

tatement 

Prime Minister sIS-Point Directiv 
about Welfare of Minorities 

1. Communal rio • . 
1. h State Governn ents ar being 

a vi ed tho t in th ar as which have been 

identified as communally en itive and riot 
prone, District and Police officials of the 
nighest known effic'ency, impartiality and 
secular record must be posted. In such 
area and Yen el. ewh re, the prevention of 
c mmunal ten ion hould be one of the 
primary duties of OM and SP. Theit 
per~ rmance in this regard should b an 
important factor in determining their pro· 
motion prospect . 

~. Good work done in thi regard by 
Di trict and IPolice officials should be 
rewarded. 

3. Severe action should be taken 
against 11 those who incite communal 
tensions or take part in violence. 

4. Special court or courts specifically 
earmarhed to try communal offences should 
be set up so that offender are brought to 
book speedi]y. 

S. ictims of communal riots should 
be given immed' ate relief and provided 
prompt a d adequat financial assistance 
for th ir rehab"litation. 

~. Radio and TV must also help in 
restorin confidence, commu al harmony 
and peace in sue! affected area . 

7. It i unfortunate that certain ee-
tion of the re ometime indulge in 
tendentious reporting and publication of 
objectionable and inflammatorY aterial 
wh"ch may incit communal tensions , I 
hope that editors, printer, publi he sad 
other concerned wi 11 cooperate in firiding a 
way to avoid publication of such material. 
II. Recruitment to State and Ce trat 

Service : 

8. In th recruitment of police person. 
nel, State Governments should be advised 
to giv speci al con ideration to mjnoritie • 
For thi purpose, the composition of elec-
tion Committee hould be repre entative. 

9. he Central Government shoUld 
t k imilar action in the recruitment of 
personnel to the Central Police Forces. 

10. Large scale employment opportu-
nities are provided by the Railways. 
Nationalised Bank and Public Sector 

nterpri e. In these ea es also the con. 
cerned departments should enlUI~ that , 
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pecia) con jderation is given to rccruitm nt 
from minority communities. 

11. 111 ma.ny area recruitment is done 
through competitive examinations. Often 
minority group have been handicapped in 
taking 'ldvantage of the educational system 
to compete on equal terms in such exami-
nations. To help them to overcome these 
handicaps, step should be taken to encou-
rage the taLting of co~ching classe in 
minority educational institutions to tr3rin 
per ons to compete successfully in these 
examinations. 

12 • . The acquisition of technical skill 
by tho . e minoritie who are today lagging 
behind would .also help in the. nati nal 
development. Arrangements should be 
made to set up lIs and Polytechnics by 
Government or private agencies in predomi .. 
nently minority area to encourage ad. 
mission in . such in tHution of adequate 
number of per ons belonging to th se 
communities. 

Ill. Otber Mea ure ; 

13. In various development pr· 
grammes, including the 20-Points Pro. 
gramme, care hould b ta en to see that 
minorities ecure in a fair and adequate 
m asure the benefits flowing therefrom. In 
the various committees which are set up to 
oversee the implementation of uch pro-
gramme, members of those comunitie 
should be actively involved. 

14. Ap rt from the general issues to 
whic~ I have referred th re are v~ rious 
lo~al problems which develop into needl ss 
irritants to minorities. For instance 
encroachment of Wakf properties a,nd on 
graveyards have led to prote ts and grie-
vances in some places. Suitable step should 
be taken to deal with such problem on an 
expeditious and ~atisfactory basis. 

1 S. Problem relating to minorities 
need to be attended to on a continuing 
b sis so that apprehen i ns are allay d and 
genuine grievance redressed. To facilitate 
this, a special cell will be creat d in the 
Ministry of Home A.trairs to deal with 
matter relatin to minorities. 

Particip ion by VIP in a Birthday 
Party at Mebrauli F rro 

cHI. SHRr CHITTA MAHATA 
SHRI B. V. 0 SAl: 
SHRI YASHWANTRAO 
GA AKH PATIL : 
SHRI AKHTAR HASA 
:HR PURNACHANDRA 
MALICK: 

Will the Minister of HOME AFFAIRS 
be pleased to stat : 

(a) whether i a fact that a birthday 
party at Mehrauli farm wa celebrated 
recently by an alleged bad character of the 
capital wh re ~ome of the V.J.Ps. where 
present including officers of the Central 

. Government; n<:i . 
(b) if so, the details of the persons who 

attended the birthday party and the action 
Government propose to take in thi 
regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES (SHR P. A. 
SA . GMA) : (a) A birthday party was held 
on 6th September, 1985 at the Farm house 
o Shri B. R. Ch~pra at Mehrauli. The 
guests at the birthday party included some 
senior officers of th Cen cal Government 
and the elhi Administration as well as 
some prominent persons. 

(b) A relirninary. enquiry has been 
carried out and th matter is under 
examlna tion. 

. cqui ition of New Aircraft Carri r 

612. SHRI SOMNATH RATH: WiU 
the Minister of DEFENCE be pleased to 
state : 

(a) whether there is any rOPQsal under 
the consideration of Government for acquir-
ing new aircraft carrier of the Kieu cIa s; 
and 

(b) if so, the details in thi regard along. 
with its utility? 

THB MINISTER OF STATE IN THE 
D PARTMENT OF D NC RB .. 
SEARCH AND DBVELO M NT (SHRI 
ARUN SINGH): (a) and (b). A INS 
Vikrant'i du to be decommissioned in the 
19908, the question of her rep]ac m nt i 
being xamined DQ various al tefoa tives ar 




